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REGISTERED PARCEL
COVERNMENT OF INDIA
MINISTRY OF MINES
INDIAN BUREAL OF MINES
OFFICE OF THE REGIONAL COMTROLLER OF MINES

el B0 23371027 29 Indusiricl Suneo, | Sloge,
Fon Mo 0B0 23375287 lumkur Roaa, Goruguntapalya.
S 112 rcom_bng@vsnlne! ¥ eshwantpur,
reombng@rediftmail.com Bangalore- 560 077
o 27971007 /2008/BNG / ok ? Dated:/p 09. 2008,
Tor )
2 ~Mjs. English Indicn Clays Limiled
Veii i
Tniruvanantnapuram 695 021. \/
Kerala.

sub:  Approval of Mining Plan (including Progressive Mine Closute Plan) for ching
clay over an extent of 14.512 ha al Velloor vilege, Tg & Dis!. Trivandrum af

M/s.English India Clays Lid., Tnvandrum . A Cat (QTFM) / Fresh / Private /
Non-fores!.

Rei:  Your letter No. MIN/IBM/08-09/305 dated 21 /08/2008 received subinitling
\here with final bound copies of Mining Plan.

Sir,
in exercise of the power conferred by the clause (b) of sub-section {2) of
section 5 of the Mines and Minerais {Developmen! & regulation) Acl. 1957 recd
wilh Government of thdia Order No.5.0.445 (E) cated 28.04.1 487, | hereby approve
the oioresald Mining Plan {including Progressive Mine Closure Plan). Tnis approvel i
supjec! to the following conditions:
Hi! Thot the Mining Plan fincluding Progressive Mine Closure Plan) is
aoproved withou! prejudice o any olher low applicable 10 the
minefcrec from time o lime whether made by the Cenial
Government, Staie Government or any ofher autherity.
{ii} I'nal this approval of the Mining Flan (incluging Progressive Mine Closure
Plan) does not in any way imply the approval ol the Governmenl in
(errrs of any ofher provision of the Mines & Minercls (Development &
Ragulation) Act, 1957 or the Mineral Concession Rules, 1960 or any otner
low inclucging Forest {Conservation) Act, 1980 Environmeni Profection
act 1986 and the rules made there under.

il Thal this Mining Plan {including erogressive Mine Closure Plan] is
aporoved without prejudice 1o any other order or direction frorm any
court of campetent jurisdiction.

Conic...2
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(i)

fncl Two coples of approved Mining Plan O
iincluding Progressive Mine Closure Plan) Moy

a2
Mo, 27941007 /2008/BNG

“ne details of execulion of the lease by the Stole Geovernmenl ®
whenaver such an order is passed may be infimated 16 the Regionn!
Controller of Mines, Indion Bureau of Mings, Bangalore.

Pravisions of the Mines Act, 1952 and Rules & Regulations made lhere
under including submission ol nalice of apening. appointment of
manager and ofner statuiory officials s recuirecd by the Mines Act, 1952
snall be complied wilh.

Tne execution of Mining Plan / Seheme ol Mining shail be subjecled lo

vecation of prohibilery orders / nafices, it any,

It anything is found to be econcealed as required by the Mines Actin the
conlenis of ke Mining Plan and fthe propesals for rectilizetion has not

been made, the approval shall be deemed fo have been withdrawn
with immediate efiect.

The Miring Plan lincluding Progressive Mine Closure Plan) is approvec
wilh the condition thet the financial assurance for Rs. 2.00,000/- (Rupees
Twa lakhs only) shouid be prepared and submitied as per Rule 23F of
MCDR, 1988 (duly amended) io the Regional Conlroller of Mines, Inclien -
Rureau of Mines, Bangalore, before execution of mining lease.

Yours faithtully,
s

({ VAN KHESS |
REGL. CONTROLLER OF MINES

Cooy for kind information to:

3

& Jose Mathew, Mines Manager/ RQP, EICL Thonnakkal,

= The Direcior, Direclorale of Mining & Geology, kesavodasapuram.
Paliom Palace B.O., Thiruvananthapuram 695 004. It is requested
not to execute the Mining Lease il the financicl assurance, ads
requires under Rule 23F of MCDR, 1988 (duly amended) is submitled
by 1he applicant to he Regional Controller of Mines, Indian Bureau
of Mines, bangalore,

3, The Directer of Mines Sofety, No. 46, AA Block., 2nd $1r-;-;el.h

Annanagar, Chennai- 600 040, along with a copy of the epproved
Mining Plan.

4. The Coniroller of Mines (5Z), Indian Bureau of Mines. Bangalare,
along with a copy of the opproved Mining Plan.

Encl: s above /

[ IVAN KHESS )
REGL. CONTROLLER OF MINES



IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR. JUSTICE S5.SIRI JAGAN
FRIDAY, THE 4TH JUNE 2010 / 14TH JYAISTHA 1932

WP(C).No. 29634 of 2008(Y)

ENGLISH INDIAN CLAYS LIMITED

HAVING ITS REGISTERED OFFICE AT T.C 79/34,
VELI, THIRUVANANTHAPURAM-695021,
REPRESENTED BY ITS MANAGER (MINES)
SRI.JOSE MATHEW.

BY ADV. SRI.E.K.NANDAKUMAR
SRI.A.K.JAYASANKAR NAMBIAR
SRI.K.JOHN MATHAI
SRI.P.BENNY THOMAS
SRI.P.GOFINATH
SRI.V.J.ANAND

RESPONDENT (S} :

1. THE DISTRICT COLLECTOR,
THIRUVANANTHAPURAM.

2. THE VILLAGE OFFICER,
VEILOOR VILLAGE, THIRUVANANTHAPURAM TALUK,
THIRUVANANTHAPURAM DISTRICT.

3. KARTHIKEYAN,
ASSISTANT SUB INSPECTOR OF POLICE,
(CRIME BRANCH), 'GOKULAM',MULLASSERY,
THIRUVANANTHAPURAM DISTRICT.
GOVERNMENT PLEADER SHRI.K.RAMESH

THIS WRIT PETITION (CIVIL) HAVING BEEN FINALLY HEARD

ON 04/08/2010, .THE COURT ON THE SAME DAY DELIVERED THE

FOLLOWING:

201 0:KER:20049

<



W.E. (C).No,

PETITION
Pl COPY
P2. COPY
P3. COPY
F4. COPY
P5. COPY
F6. COPY
B7. COPY
E8. COPY
PS. COPY
sdk+

29634/09.
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oF

oF

oF

oF

QF

oF

THE

THE

THE

THE

THE

THE

THE

THE

THE

APFENDIX
ITS
ORDER REGARDING MINING.
MEMO DTD.27.8.089.
SHOW CAUSE NOTICE DTD.12.8.09.
CERTIFICATE DTD.3.2.09.
SHOW CAUSE NOTICE DTD.12.9.09.
DEED OF MINING LEASE.
NOTICE DTD.5.9.08 BY R1.
HEARING NOTE DTD.17.9.09.

ORDER DTD.19.9.09.

///True copy///

P.A. to Judge




S.SIRI JAGAN, J. et
__________________ 201 0:KER:20049

Dated this the 4™ day of June, 2010
JUDGMENT

The petitioner challenges Ext.P9 order passed by the District
Collector under the Kerala Conservation of Paddy Land and Wet Land
Act, 2008, directing the petitionef to stop the construction activities in
the petitioner's property on the ground that the same is in violation of
the Act and Rules. I am not inclined to entertain this writ petition on
merits, in view of the fact that the petitioner has an effective alternate
remedy by way of a revision before the Government against Ext.P9
order under Section 28 of the Act. Therefore, without prejudice to the
right of the petitioner to challenge Ext.P9 in a properly constituted
appeal this writ petition is dismissed. However, for the purpose of
limitation, the period during which this writ petition was pending
before this Court shall be excluded.

: Sd/-
sdk+ S.SIRI JAGAN, JUDGE

///True copy///

P.A. to Judge
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f___-.a:ﬂ-_-:_f-_ ) GOVERNMENT OF INDIA R
MINISTRY OF MINES
INDIAN BUREAU OF MINES
OFFICE OF THE REGIONAL CCINTRCILLER_DF MINES
FAX: (080) 23371027 / 23373287 29, Industrial Suburb, I Stage,
Tel: 080-23371027 / 23375366 /67 Tumkur Road, Goruguntapalya.
Email ID: : reom ne@rediffmail,com Yeshwantpur,
ro. banga!ore@ibrn.gov.ln. Bangalore- 560 022,
d NQ.KRL/TRD/CC-SB/BNG Dated: 04.10.2013

To:

The Controller of Mines (5Z)
\y Indian Bureau of Mines
\-‘Xi‘-' \ Bangalgre

Sub:  Mining of China by English Indian clay mines company Pvt. Ltd, Thiruvanathapuram District,
Kerals State-Conversion of Paddy field inta barren langd, Pollution of Ajr and Water - Reference
received from Prime Minister's office, d

Ref:  cCcoms Letter Nn.D-T1011/7!2010-CCOM/1731 drd.4/03/2013

Sir,

Kindly refer tq CCOM's letter cited abave on the subject forwarding therewith the
representation of 5, K. Maheswaran, General Convener. Janashakthi action Council, Kerala. In this
context, the subject lease area / mine was inspected by &ri, N.5.P.Rao, Assistant Controller of Mines of

this office on 13.02.2013 to éxamine the complaint / epresentation of the NGO and submitted the
: report based on the inspection .

02, The sajd report is forwarded herewith in duplicate for your kind perusal and further
necessary action,

Encl; As above '
Pl Ziatt
F N D E-\"““-h--,-n_..“ i __T \ Yours faithfully,
'H“‘““--T hRR Tf kJ;": £ : M o) f S
S ot SERT AR 8 MOHAN?

. o (
x s Ol REGL. CONTROLLER OF mINES
\ Capy to : The CCOM, IBM, Nagpur without enclasures for king information,

v el

( B RAM MOHAN )
REGL. CONTROLLER OF pinEs

(i



Lomments / report on the representation receved from Janasakthi Action Cayncil, Keraly statein

regard o the Mining of China Clay by M/ Enplish India_Clays Lid., at Veiloor (i), -

Thiruyananthapuram Dist., Conversion of Paddy ficlds into barren land, pollution of Air ang water

/ feference received from Prime Ministers Office

IBACKGROUND INFORMATION :

A reprusentation was submitied to the Kepl Contnller of Mises, B8\, Bangalere by

liniskthi Action Couneil, Valikanam, | honmakkal PO, Tniruvanantnapuram, Kerala State,
repgarding “lHegal Mining. activities. Mudukonam Valikonam areas of Veitoor village,
Fhlruva;mr\lhpm;l:nralukn and (Mstricy, Kerdla State by M/s, English India Clays Ltg.” vide
lester No. Nil, dated 26 00 2013 received in s oflice on 04.02.2013.

A topy of the reprosentation was alse been -.ulmﬁuud ta the CCOM, IBM, Nagpur by the saic
lanasakthi Action Council, Valikanam, Thonnakal P.O., Thiruvananthapuram [ Anhexure - (),
The Regional Contralier of Mines, 1B, Banpatore entrusted this assignment ta N 5.0 Rao,

ACOM and advised to examing the case and to furnish the commants/repart after taking up

the site inspection Accordingly the case was examined by the said offices within the
purview of MM(DER] Act 1957 MCDR 1988 AND MCR 1960 and the mine was inspected on
1303 2013, ihe officer aiso covered this mine Tor MGDR inspection

Mean white the office of the CCOM, 1BM, Niagpur has forwardod this tase matter to the Reg.
Controller of Mines, 1BM, Bangaloce with a request to examine the matter by detail spat
inspection of the area and 1o furnish detailed report through the Controller of Mines (57),

IBM, Bangalore vide letler No. ‘Q-lm‘l1/'{/-201‘0-(:(20!\:1/1,1.'31.dau:d 04.03,2013 (Annexure-
2).

Il ABOUT THE COMPANY

M/s Fnplish india Clays trd, { M/s. EICL), Thiruvananthapuram, Kerala stato, a private Ltd,

company incarporated on 18.11 1973 involved in mining of China Clay as Caplive Source for

their clay arocessing / washing Units to produce Value added Superior varieties of China Clay
with 150 9002Ceruficatinn durmg 1995 which has upgraded o 2060 version  The Clay
processing Unit situated stVel produces about 11 lakb TPA of several prades of vaiue added

relined China Clay { bath spray dried and Rotary dricd) to later Paper , paint, rubber, plastic

and Uliramaning industoies. The anit lecated at Thonnaikkal oroduting aboul 0.4 lakh TPA of

chfferent prades af Rydrous Clay and another Unit lgeated in the same s7es has also por the

04 laxh capacity of aleineg China Clay vartery  The company backed with R & N

&

Bepaitmen:  whigk was reoagnied by ane Departimest ol Scence &

stehnolopy, Gowl nof
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/ Haw Crina Clay mined from the Company sown rapiive e [0eaied ai yenoor

'/ Melthonnakkal ane Karamood totaling about GO nunes ane ocated in Thiruvananthandran

Mstiies of Kpraia State only  The details of e owved by thecompany listed as unues

The company has the following otner auning leases o Thicoavasanihapuram district, Kerala State

[SiNo GO No & Date [bate o | Arca | period of Validny | Perioa { |
[ | - Execution | {.H("(.‘lr"l"-} l . : YearsQ |
] 01 | Melthonnakkal Village | 02 041198/ | 2.6588 ‘ 01.04.2007 20 :
- L GONG. 21 2/86/ID : ‘ : !
{29 81986 } ' I |

102 | GONo98/94/ID, 18 4 1994 ' 30.08 1994 r 1.9/00 | 17.05.2014 {Ee 1‘
Ifﬁ' | GO N0 98/94/D 18,4 1994 | 12.10.1995 L5 2005 1 iiiozo1s  tao
)(m_ | GOND 112/2003/1D ! 22.03.2005 ! 2.6593 l 21.03.2020 15
| 23892003 | i‘ 1

05 G0 No113/2003/10 | 22.08.2004 | 35700 {31o52024 20 |
| 22.9.4004 1 t l 1

Woee 160 No.106/06/1D = i O Tl
{ 10.11 2006 | ‘| i |

07 | Go M. 106/06/10 | \ 27220 ; 20 |

!- 10.11.2008 I i : ‘ |

o8 i Kirmood Village | 13.10.2003 ”i"".'g"zsa "!'i'zf'ic's'.'zh'i'a" | 15 i TE
| Go No.118/2003/10 ; | : |

|13 10,2603 | l ;

| 05 1\"1,@1‘@;@)_:;@ 1 17.11.2008 | 1451 } 16/11/2038 g '
| | 6,0 :09/08/1D 16.01.2008 ‘ : ll | |

The present issue is, in rogard to the nlil'llr-li.‘;-ll.‘;isf_‘ locatcd in \./eiiolﬂr.\fil.iliiéé béiaﬂﬂfn to M/s.
EICL which was granied L them vide ) Na 09 listed abeve. Copy of GO endosed aleng,
with copy ol ML deed (Annesxure - 3}

Ihe official address of the M/s EICL 15 4s fallows
M/s T nphsh indin (flaiv
E O zuin vell Thisruvanantnapuram - Bo5 021

Faratn St



Telephone No, : Factory: (0472), 2741133, 241643, 2742033,

Mines : (0471) 3264396, 2618276

FAX :(+91) (0471) 2742233

E-mail ;Josem@eict.in.
Nominated Owner :Shri. G.5. Nair,

Apent & Vice President ( works),
Veiloor China Clay Ming,
English Indian Clays Ltd,,

Thiruvananthapuram

Kerala State - 695 021,
Reference No. and Date of consent letter of lease grant and period of mining lease ete,, ;
Mining Lease granted in favour of M/s. Enplish India Clays Ltd,, Trivandrum, Ke;ala state,
vide G.0.(M5) No. D9/08/ID dated 16,01.2008 for a period of 30 years w.e.f. 17.11.200R for

China Clay over an extent of 14.5129 Ha,

Location of the ML area with ref, to the Toposheet

Toposheet No.: 580/14,

Latitude : 8o, 37° 30" N tp 837" 40" N,

760 50" 10" E to 760 50° 30" E

Date of execution of Mining Lease ; 17,11.2008 {Annexure — 4)
- Date of commencement of Mining Operations : 20.11.2008 ;
- M GEOLOGY OF THE AREA AND RESERVE ESTIMATES : it

. Topography:
- The topography of the arca is with a steep slope towards the South, A seasonal drain
exists on the southern boundary of the lease area. In part of the lease covering about 0.75
hectares area, overburden upto a depth of about 4 to Sm depth is already removed, The
annual rainfall In the area is between 150 to 220 ¢em during the last decade. The monsoon Is
active from Juneto Octaber. During heavy monsoon, the slope towards the south facilitates

drainage of water towards the seasonal drain.



General o

The China Clay deposits In Kerala 1s part of territory sedimentary farmation of Kerala, which
uncenfirmably overlie the Precambrain gornet- sillimanite gneiss with graphite and Garnet
Biotite Gneiss belonging to the Kondilite suite, with intermitted bands of charneckites. The
tertiary sedimentary hasic extends from Cape comerin to Manjeswar and it is the Southern

most one among the chain of tertiary basin along the west cost of the Indian Peninsula,

The tertiary sedimentary formation extends as a narrow belt along the major part of the Kerala
Coast. The land part of the basic essentiaily camprise of a serjes of variegated sand stone and
clay with lenticular seams of lignite. This formation Is called the Warkallai forlmation. The type
area is located at Warkallai, edging the seashore. Other occurrences of the Warkallal fermatian
are at Vettur, Kundara, Tamarakulam and Puliyur in the south and in the cliffs at Cheruvathur
and china clay quarried at Pazhayangadi, Ramapuram, Nileshwar and Kalanad in Kannur District,

The Warkallal formation is equivalent of the Cuddalore sand stones of Miocene age ( 26 million
years),

Regional / Geology :

The deposit in the applied area falls in the tertiary Warkallai fc;rmations. Clay deposits are
proved from the open wells in the lease area and by the extension of the clay bed in the
presently working Fast Clay and Clay India mines situated within 500 mtrs on the south. The

stratigraphy exposed in one open well situated on the narth side of the leasehold.

0to 1m depth Topsoil (1 m)
lto12m Laterite {11 m)

121038 m China Clay (26 m)

The china clay deposit in the area is transported as secondary deposit. The transported
deposits are found in the basin and lakes, small or big away from the original place of
decomposition. The residual kaolin on being transported by sub-aerial agencies such as wind,
water for some distances from the source, undergo one or mare of the processes of sorting or
shifting, communition, re-assaciation and or impregnation with other materials before they are
finally depasited at some favourable places. 6urlng the course of their journeys, they are
expased to rmany sources of contarninaliﬁn, 50 aften ha_ppens that the transported kaolin is less
pure than the insitue Kaolin During the process of deposition. some alternate layeration of

separate beds of sand and clay also taken place.

an

; jO
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Mast of the transported Kaclin are Hing gramed and have their plasticity daveloped ta a highes

degree than the residual kaolin, he clay depasit encountered in the area is gently sioping

towards south.

During the course of modification approved mining plan dated 29.11.2012 total proved

rescrves in accordance with 1| category of UNFC have been estimated in the order of

43,12,355 MT. The total mineable reserves pro placed at 31,93,406 MT,
The analysis of china clay produced from this mine is as follows

Chemical Analysis

Fu2(33 - 0.6
Tip2 - 0.5
CaC - Traces
K20 . 0.1

) AI2O3 . 38.0
MgO : Tracos
LOI - 14.5
Na20 . 0.1
The applic

ant company's experience in this fipld supported by the R & D studios conducted,

IV METHOD QF MINING & LIFE OF THE MINE :

Mining, being carried out by 9pen cast mechanized means, There are séparate benches in
overburden and Clay, Hydraulie excavator, bulldezer and tippers
benches

e sed for the working, The
are maintained at Bm height and 6m width with Bench slope of 70 to 80 deg. No

drilling and blasting done since the deposits are sedimentary In nature and can be handled with

Gxcavator. OB and ore remaved by excavator tipper combination and the OB b

5W side of ML arca.

eing dumped on
However, during the course inspection, it was observed that na such

practice is adopted and accordingly a violation cum Show Cause notice was issued to party far

compliance (Annexure — §),

2013'is @70,600 TRA .

Proposed yearly the targeted production for the year 201213 &

They have plans to increase the same upto 1 lakh tonnes ang thereby
the life of the mine will works out to be 34 years,
-The mine has Bot approved mining plan vide refercnce N©.279/1007/2008/BNG  dated

19.09.2008. Far a perlod of 2009-10 ta 2013-14. The modifications to tha appraved mining plan

Bol opproved vide letter of aven number dated 29.11.2012 expiring on 31,03,2014,

Y. PERFORMANCE OF MINE OWNER TO WARDS MGDR COMPLIANGE

The details of inspections carried oul and the MCDR violations pointed out along with complipnce

Rasition of the e awnoer tabialated netow



rél.f\in -I'I'vpe i of 61 ~0f | violations Date of issue of —‘_CT:mpll:}rd\l:e
: i inspection inspection pointed out position /
i |
| l remarks
1 ‘Violation | Show Cause |
i B i S | | lexter Notice i
1 Jt. Inspection by | 26.05.2010 13(1) 09.07.2010 21.10.2010 | Not complied
AME  alongwith |
DMG  officlals |
Kerala i I
i MP inspection | 04.08.2011 ' 13(1) Ty BRI T
: suspension of
5 by ACOM Mining
) f Operations
imposed on
{ 20.10.2011,
-Complied on
29.11,2012
-Revocation
order Issued on
________ e e et | e e S G b o) G 18.01.2013, |
3 MCDR #Spl, [ 12.03.2013 | 13{1) 15.05.2013 | 15.05.2013 | Violation  Cum
ShowCause
Reference from
notice Issued on
Ministry 3 l 15.05.2013
- Complicd on
o | S Rt -l 18.03.2013

VI PRESENT ISSUE :

Janasakthi Action Councll, Valikonam, Thonnakkal, Kerala State represented the authorities of IBM,
with a request that lllegal activities of the Veiloor China Clay mine owned by M/s, English India Clays

Ltd., to be stopped and to close the lllegal mine immediately and the affected people may be

compensated for their Josses, upoen the issues as follows :

1. Thousand and thousands of heavy tipper loods of topsoil worth about Rs, Twenty Crores,
were taken outside the mine for purposes other than refilling the mined out area. 5o it is
nearly Impossible to fill the mined out area

2.

Precious ground water is being pumped away causing severe drinking water shortage in the

Incality. No arrongements are made in the mine for storing ground water, Polluted water is

2




supphed 1o a few poople arouna the mine as drinking water which is a8 potent source faor
diseases.

3. Nobenches are kept while mining, The top soil is being removed by mining vertically.

4. large areas of paddy fields are converted. Water courses are obstructed. Thus cultivation is
being made impoessible around the area. The area was abundant in water resources which
helped tarmers around the area 1o cultivate paddy plantaln, vegetables and other
agrieulture products, Now the-arca has become a graveyard,

5. Nofencing is made around the mining area for preventing people and cattlo from faliing into
the crevasses filled with water,

B.

Mining has been dome as mear as half a metre from public pathways and homps. No

minimum buffer zone is kept from houses and pathways.

7. Considerable part of the stream which runs across VeiloorEla (paddy field having two to
three yields per year) is rendered useless,

8. As there |s no pratection wall around the mine the soil of the surrounding area is becoming

unsuitable for cultivation because of leaching and drain from the mine,

All pallution is heavy duc to the insufficiency of sprinkling of water on the roads. The people

living in the area is scverely affected by air pellution. Many poeple are afflicted with

bronchitis, asthma, silicosis, cancer and other respiratory ailments, Children are the most

affected.

10. People of the locality are under constant threat to their IIfe as they are driving the tipper
lorries loaded with cloy and topsoil in a rash and negligent manner.

11. After removing the topsoll stacked in the mine, the clay company excavated an adjacent plot

and removed the topsoil outside the mine from there also. Thus an area of about 10 acris

of land including paddy field is now made into crevasses of varying depths. Thousand and

thousands of heavy tipper loads of tepseil have been removed agalnst the existing laws and

rules.

-Janasakthi Action Council also referred several Writ Petitions in thelr representation which are self

explanatory. (Annexure - 1),

- Janasakthi Action Council alse mentioned that Kumaran Asian National Institute of culture, a

memarial in the name of the poet and Social Reformer, Shri. KumaranAsam is situated within 1 km

; radius from Mining arga.

Janasaktni Action Council represented that M/s, English India Clays Lid., removed the Top - soil in

large quantiues and sent ui side the Veilaor Ching Clay mine for other purposes, wasting pround



water, causing mir and water pollution for nearby paddy ficlds and also Conversion of paddy fields

into mining and water courses prove for poliution,

- In the enclosure addressed to DMG, Keralp, the lanasakthi Action Council represented that the
Veiloor China clay mine is posing several pollution aspects there by affecting the many people by

many disease. They have stated that M/s, EICL have not pbtained permission of the pollution Contral

Board and not even fenced the mining area. Mining operations reached close to the leases of

habitants i.e., not even a gap of 10m away. The water pumped is getting wasted and several tennes

damaging paddy fields of the villagers and converted 10 acrs of paddy field into barren land etc.,

Vil OBSERVATIONS&CONCLUSIONS :
- The site inspection was carried out by N S P Rao, ACOM on 13.03.2013.

- The following mine officials of M/s. Enplish India Clays Ltd., have been reported the for the

inspection and accompanied the inspecting officer on 13,03.2013. But no one from Janasakthy

Action Council did either reported or accompany on that day.
1. K. Chandrasekaran — Dy, General Manager { Mines)

2, 5ri. N ManaojPillair - Mines Manager (Minas)

3. 5ri. Hareesh G Thampy — Asstt. Manager | Mines&Liasion).

- However, the follewing members oflanasakthy Action Council did report to the inspecting officor

on 15.03.2013 in the Camp Office, Hotel Pankaj, Thiruvananthapuram and apprised the issue.

1. 5ri. K Maheswaran = General Convener.
2. 5ri. B.K. Rajagopal - Member

3. 5ri. B. ArjunanShettiar — Member

4. 5ri. M Nisamuddin - Member

5, 5ri. G, Murali - Member,

Based on the examination of the representation and the inspection carried out by the

sdid inspecting officer the following observations have been made:



fhis department have not received any topics of Writ Potitions ef either not aware wnich
are written referred In the represeniation cubmitted by Janasakthi Action Council and also
the connected issues on Writ Petition does have scape of provision under MM (D &R) At
1957, MCDR 1988 and MCR 1860

KumaranAasan National Institute is lacated for beyond buffer zone / safe zone. No
nat-innal monuments of Historical importance, wild life sanctuaries, any other public places
ctc., are existing nearby. '

party reported that the Vineal layer of Top Soil excavated from the mine has been given to
near by villagers for their usage in agricultural purposes and the nvnrburﬁnn dump which
was dumped on §- E side of the Mining Lease area has been lifted up and used for backfilling
in Karmood China Clay mine which 1s owned by the company and proposed to abundance
the mining operations since the ore ie totally exhausted in that mine, ; However, the

deviation was observed in this regard for against the envisaged proposals the aspects of

dumping for which the violatian of provision of Rule 13(1) was pointed out. Party taken the
compliance measures and submitted modifications In the approved Mining Plan which is
received in this office on 23.09.2013 and is put inta pracessing. Copy of violation cum Show
Cause notice Is cnclosed ( Anncxure -5).

The woter accumulated through seepage in the pit Is being pumped out after the

settiement which is used partly for agriculture nearby or being let out into nearby streams,
The water being let out is found clean and doesn’t contain-any entride solids to damage
agriculture, As such the water pallution from the mine’is re-mote.

There are no paddy field e;ﬁsting nearby. Only seasenal agricuitural activities observed all
around the_ Mining lease area yielding Coconut and Tapioca.

During the course of inspection, on the enquiry it was noticed that no noarby villagersare
affocted by any mining discase. The mine is A - OTFM category min;a, clearance from
p;'llution control board has been obtained by the Lessec / Owner vide letter No.
PLB/CC/RLY33/2009, dated 19.08.2009 on thelr environmental. Consultants same viz.,
M/sJESCO, Kochi, Kerala ( Anncxure b)

The house located close the pitl belongs to party's ewn ming sit office ¢ Party reparted that
they will be shifting the same immediately 2 & per the statutes. Other than this, no ather

housos are located within Mining Lease arca.
This China clay minc is operated by M/s. EICL in the village of Veiloor, after \ogally obtaining

the Mining lease from the DMG, Govt. of Kerala vide GQ(MS) No.09/08/\0 dated 16.01.2008
over an oxtent of 14 5129 Heet for a period of 30 years expiring 8n 17.11,2038,
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Consequent to the inspection dated 13.03.2013 the mining operations envisaged in the
approved Mining Plan have been observed deviated on the aspects of mining and dumging
far which the violation of provision of Rule 13{1) of MCDR 1988 has been found has already
been pointed out to the party ( M/s, EICL) on 15.05.2013 by vielation — Cum-Showcause
notice and the party submitted required document of modifications of approved mining plan
on 23.09.2013 in compliance of the violations.

Mining operations are, thaugh got deviated_ from the envisaged proposals to the effect as
pointed out though violation — cum ~ showcause notice, it was naticed that all the mining
operations carried out by M/s, EiCL.fnr their subjected China Clay mine located in Velloor
village are totally confined within the Mining Lease area and no encroachments have been
observed. As such no illegalities observed in a:curdar::; with MCDR 1988 or MM(D& R) .'!-u;t

1957 on the aspects of Mineral Conservation, systematic and Scientific mining and the
environment.

( N.5. PRABHAKAR RAD)
Asstt, Controller of Mines,
Indian bureau of Mines,






IN THE HIGH COURT OF KERALA AT ERNMAKULAM ,:;

Present:
THE HONOURABLE MR.JUSTICE S.SIRT JAGAN
THE HONOURABLE MR. Jlg;STICE K.RAMAKRISHNAN
Monday, the 7th day of October 2013/15th Aswina, 1935

WE(C) .No.8843/2013 (R)

PETITIONER:

EICL LIMITED,
TC=79/4,VELI, THIRUVANANTHAPURAM-695021 ;
Y ITS DEPUTY GENERAL MANAGER (MINES)E. CHANDRASEKHARAN,

RESPONDENTS :

1. THE CIRCLE INSPECTOR OF POLICE, KAZHAKUTTOM DOLICE STATION
THIRUVANANTHAPURAM RURAL, THIRUVANANTHAPURAM-595 S582.

2. THE SUB INSPECTOR OF POLICE,
MANGALAPURAM POLICE STATION,KAZHARUTTOM,
THIRUVANANTHAPURAM-695 582.

3. K MAHESWARAN, S/0.KUNJUKRISHNAN, AGED 58, SREE SATLAM,
VALIKOMAM, THONNAKKAL POST, THIRUVANAHTHAPURAM 695 317.

4. NIZAMUDDIN S/0.MOHAMMED ALI, AGED 45, 'SINGAPORE VILLA',
SASTHAVATTOM POST, VEILOOR, THIRUVAHANTHAPURAM 695 317.

5. G.MURALT, (E‘ATHELR'S HAME NOT KNOWN TO THE PETITIONER) ,
AGED 45 YEARS, M S LAND, THONNAEKAL POST, VALIAKOMAM,
THIRUVANANTHAPURAM-ES5 31'?

6. SIVADASAN, 5/0. APPU, AGED 42, STVADASA MANDIRAM,
THONHAKE&A.L POST, VALTAKOMAM, THIRUVAHANTHAPURM 695 317.

7

Writ Petition (eivil) praying inter alia that in the circumstance=
stated in the affidavit filed along with the WP(C) the High Court be
pleased to issue an interim direction, directing Respendents 1 and 2
harein to grant adequate and effective pelice protection for mining and
transportation of China Clay from the areas covered by Exts. Pl and P2
to the processing plants of the Petitioner at Veli and Thonnakkal
without obstruction from Respondents 3 to 6 and their men and agents.

This petitien coming on for orders upon perusing the petition and
the affidavit filed in support of WE(C) and upon hearing the arquments
of M/S P.B.KRTSHNAN, N.AJITH, P.M.NEELAKANDAN & P.E.SUBRAMANYAN,
Advocates for the petiticner and of Government Pleader for R1 & R2, the
Court passed the following:

ORDER

Thare weuld be an interim order as prayed for, provided, the

petitioner has all necessary licences, permit, consent ete. Ffor mining

clay and transporting the same.

07-10-2013 S8d/-5.5IRI JAGAN, JUDGE
Sd/-K.RAMAKRISHNAN, JUDGE

/true copy/ o ﬁMjM
e L

ABSTSTANT REGISTRAR
Ext. Pl : Dated 16.1.20108, true copy of the Order G.0. (Ms)No.08/08/ID

issued by the chernment
Qélngt‘ P2 : Dated 17.11.2008, true copy of the Indenture.
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BY SPEED POST

GOVERNMENT OF INDIA
MINISTRY OF MINES
INDIAN BUREAU OF MINES
OFFICE OF REGIONAL CONTROLLER OF MINES

150012008 oS :
FAX :080- 23371027,/ 23373287 . els M e s 29, Industrial Suburb; I Stage,
Te! : 080-23371027/2337536G/67 i  Tumkur Road, Gorguntapalya,

Emall ID: ro.bangalore@ibm.gov.in

J Yeshwantpur,

rcombng@rediffmail.com Bangalore- 560 022.
No.279/1007/2008/BNG / t3-60 Dated/08/2014
To 0%

M/S-EICL Limited
TC-79/4, Veli
Thiruvananthapuram
Dist.- Thiruvananthapuram
Kerala State. 695021

Sub: Approval of Scheme of Mining (including Progressive Mine Closure Plan) in respect of Veiloor
China Clay Mines (G.0. (MS) No: 09/08/ID dated 16/01/2008) over an area of 14.5129 ha. in
Veiloor Village, Thiruvananthapuram Taluk and district, Kerala State submitted under Rule 12(3)
&23 B(3) of MCDR, 1988 .Revenue-Private / Cat-A (OTFM) / Non-Forest.

Ref:  Your letter No.MIN/EICL/IBM/2014- 15/9103 dated 13.06.2014 submlttlng therewith five bound
copies of Scheme of Mining.

Sir,

In exercise of the power cbnferred by sub-rule (4) of Rule 12 of Mineral Conservation &
Development Rules, 1988, | hereby approve the Scheme of Mining (including Progressive Mine Closure
Plan). This approval is subject to the following conditions:

i) The Scheme of Mining (including Progressive Mine Closure Plan) is approved without prejudice
to any other laws applicable to the mine/area from time to time whether made by the Central
Government, State Government or any other authority;

if) It is clarified that this approval of the Scheme of Mining (including Progressive Mine Closure
Plan) does not in any way imply the approval of the Government in terms of any other
provisions of the Mines and Minerals (Development and Regulation) Act 1957 or the Mineral
Concession Rules, 1960 and any other laws including Forest Congervation Act,1980.

ii) The Scheme of Mining (including Progressive Mine Closure Plan) is approved without prejudice
to any order or direction from any court of competent jurisdiction.

iv) Provisions of the Mines Act, 1952 and Rules & Regulations made there under including
submission of Notice of Opening, Appointment of Manager and other statutory officials as
required by the Mines Act, 1952 shall be complied with.
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\0\ g b No. 279/1007/2008/BNG

v) If anything is found to be concealed as required by the Mines Act, 1952 in the contents of
Scheme of Mining and the proposal for rectification has not been made, the approval shall be
deemed to have been withdrawn with immediate effect, further at any stage, if it is observed
that the information furnished in the document are incorrect or misrepresent facts, the
approval of the document shall be revoked with immediate effect.

vi) The company shall monitor ambient air quality, dust fall rate, water quality, soil sample

: ““‘analysis and noise level measurements'on various stations established for the purpose both'in -
the core zone and buffer zone as per Department of Environment guidelines and keeping in
view IBM’s circular No.3/92, season wise every year or by engaging preferably the services of
an Environment Laboratory approved by MOEF/CPCB. The data so generated shall be
maintained in a bound paged register kept for the purpose and the same shall be made
available to the inspecting officer on demand.

vii)  The validity period of the financial assurance of Rs.2, 00,000/- expires on 10/10/2018. It
should be renewed before the expiry of the same and should be submitted to this office.

viii) In case the mining lease falls within a radius of 10 kms of National Park/ sanctuary,
recommendations of NBWL have to be obtained as per the Order of Hon'ble Supreme Court in
L.LA.No 460/2004.

ix) 'This department does not undertake any responsibility regarding fixing of boundary pillars on
the ground & correctness of the boundaries of the lease aréa shown on the ground with
reference to lease map & other plans furnished by the applicant/lessee.

X) A yearly report should be submitted before 1st July of every year setting forth the extent of

777 T protective and rehabilitativeworks ‘carried out'as envisaged in the approved Mine Closure
Plan,

xi) The Scheme of Mining is approved for proposals contained therein and as applicable from the
date of approval of the document for the mining activities to be carried out within the mining
lease hold. '

xii) Approval is strictly confined to the proposals contained within the mining lease area duly
authenticated by the State DMG, Govt. of Kerala. It does not convey approval to the proposals
falling outside the mining lease area /boundary.

Yours faithfully,
Encl: One copy of the approved Scheme of Mining
(Including Progressive Mine Closure Plan)
(B RAM MOHAN)
REGL. CONTROLLER OF MINES

Contd..3
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No. 279/1007/2008/BNG

Copy for kind information to :

1. The Director, Directorate of Mining & Geology, Kesavadasapuram, Pattom Palace P.O.,
Thiruvananthapuram 695 004 along with a copy of the approved Scheme of Mining.

2. The Director, Bangalore Region(SZ), Directorate General of Mines Safety, No.6, 100 ft Road, 16
Main, Koramangala, Bangalore 560 036 along with a copy of the approved Scheme of Mining.

3. The Controller of Mines (SZ), Indian Bureau of Mines, Bangalore along with a copy of the approved
Scheme of Mining.

4~ N. Manoj Pilai & Hareesh G Thampy, EICL Limited,Veli,Thiruvananthapuram,Kerala-695021

Nncl: as apove | '-'L‘ \
Encl: as ab (gﬁ\m%\ﬁ

REGL. CONTROLLER OF MINES
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IN THE HIGH COURT OF KERALA AT ERNAKU 2 ‘

.. '
Prasent:
THE HONOURABLE M. JUSTICE P.N.RAVINDRAN

B ;
THE HONOURABLE MR JUSTICE SHAJI P.CHALY

4% day olf‘ Decemnber 2015/13™ Agrahayana,lg?ﬂ

Friday: the
WP (C) .N&:32230/2015(C

e i - o D S

PETITIONERS:

L. Jayachandran Nair B, aged 57 years, S/0 Bhaskara Pillai,Devaragam (H),

Veiloor, Thommayklkal P.Q, Thiruvananthapuram - 695 317.

2. Thankamani P, aged 48 Years, S/o (late) Sukumaran, Puthuval Puthen Veedy,

Parayil, Valikonam, Thonnaykkal P.O, Thiruvananthapuram - 695 317,

3. Jagadamma, aged 57 yeats, 5/o Raghavan, Kunjuveettuvila (H), Veiloor,

4.

Thormnaykkal P.O, Thiruvananthapuram - 695 317.

Shajahan A, aged 52 years, 5/o Abdul Azees, Parayil Veedu, Veiloor,
Thonnaykkal P.O, Thiruvananthapuram - 695 317.

-

RESPONDENTS:

ik

Union of India repreaén‘ced by its Secretary, Mining and Geology department,
New Delhi- 110 001 : i

. State of Kerala represented by the Principal Secvetary, Department of Industries, .

Secretariat, Thiruvananthapuram- 695 001

. The Director of Mining and Geology, Directorate of Mining and Geology,

Kesavadasapuram, Pattom Palace Post, Thiruvananthapuram - 695004

. The Regional Controller of Mines, Office of the Regional Controller of Mines,

Indian Bureau of Mines, 29, Industrial Suburb, II Stage, Tumkur Road,
Gorguntapalaya, Yeshwanthpur, Bangalore - 560022

- District Collector, Civil Station, Kudappanakunnu , Thiruvananthapuram-

695043

. Geologist, Department of Mining and Geology, District Office,

Thiruvaman’chapuram— 695 013

. Local Level Monitoring Committee, under the Conservation of Paddy lands and

Wetland Act, Mangalapuram Grama Panchayath represented by its Secretary,
Agriculture Officer, Mangalapuram Grama Panchayath,
Thirnvananthapiiram. A95 5012



PV

8.M/S.ENGLISH INDIAN CLAYS PVT LTD.,EICL,COMPANY,REPRESENTED BY
ITS MANGING DIRECTOR,':'QM.yELI,THIRUVANANTHAPURAM-EQE 021.

Writ Petition (ecivil) praying inter alia that in the
circumstances stated in the affidavit filed along with the WP(C) the
High Court be pleased to stay all the mining activities conducted by
the 8™ respondent in Sy.Nes.177,178,179,180,242,241,181/21,181/10,
182/3,182/4,182/5,132/6,182/10,182/11,182/12,132;’17,13,184,240/2,
240/13,240/14,240/12,229/14-1 of Vaileor village in
Thiruvananthapuram distriect, without any further delay, pending final
disposal of this writ petition (civil).

This petition again coming on for orders upen perusing the
petiticon and the affidavit filed in support of WE(C) and this Court's
order dated 26.10.2015 and wupon hearing the arguments of
M/8 P.G.SURESH, G.SUDHEER, RAJAN VISHNURAJ, HARISH VASUDEVAN,
Advocates for the petiticners, ASSISTANT SOLICITOR GENERAL OF INDIA
for Respondent 1 and 4, GOVERNMENT PLEADER for Raspondents 2 to 6 and
of M/S.P.B.KRISHNAN, P.M.NEELAKANDAN, P.B.SUBRAMANYAN, SABU GEORGE,
N.NITHIN (ANCHAL), Advocates for Respondent 8, the court passed the
following:



.

P.N.RAVINDRAN & SHAII P. CHALY, 1J.
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W.P.(C)No0.32230 of 2015
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— e e ™ o ™ o ™ ™ o ™ ™ — — — — e e ™ — — —

Dated this the 4™ day of December, 2015
ORDER

P.N.Ravindran, J

Heard learned counsel appearing for the petitioners, learned
Assistant Solicitor General of India -appearing for respondents 1 and
4, learned Government Pleader appearing for respondents 2, 3, 5 and
6 and learned counsel appearing for the eighth respondent on the
interim relief prayed for.

2. A reading of thé writ petition discloses that the petitioner
has prayed for an interim order staying the mining activities being
conducted by the eighth respondent in the lands described in
paragraph 2 and in the relief portion of the writ petition mainly on the
ground that the directions issued in Ext.P11 letter dated 12.3.2015 by
the Director of Mining and Geology to the eighth respondent are still
in force. It is evident from Ext.R8(r) letter dated 4.9.2015 sent by
the Director of Mining and Geology to the District Geologist,
Thiruvananthapuram that the directions in Ext.P11 have since been
withdrawn. It was without noticing the aforesald fact that the learned

single Judge passed an exparte order on 26.10.2015 granting an

e, e O

Bt ia oo R
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W.P.(C)N0.32230 of 2015
i)

interim order as prayed for in the instant writ petition. Ext.P11 states
that though the lease had been granted subject to the condition that
~ the lessee shall obtain the consent of owners of the residential houses
Ioééted within 50 metres of the boundary of the area covered under
the lease, till date the company has failed to fulfill the same. Ext.P2
which is the Government order granting the lease does not so
stipulate. The stipulation therein reads as follows:

"The lessee shall obtain the consent of the owners of the
residential houses located within 50 m of the boundary of
the area covered under this land in lieu of which a buffer
of 50 m shall be left undisturbed from the said houses,”

3. The petitioners have no case that the eighth respondent has
not left a buffer of 50 metres from thelr houses to the pit where
mining activities are being done, The eighth respondent has filed a
counter affidavit and averred that mining activities are for the time
being conducted only in pit No.2 shown in Ext.R8(n) sketch and that
the residential houses of the petitioners are situate beyond thé
distance of 50 metres. In such circumstances, notwithstanding the
fact that the petitioners have not given consent in writing for the
mining activities for being conducted in pit No.2, as their houses are
situate beyond 50 metres from pit No.2 and no mining activities are
being carried on in the buffer zone of 50 metres, we are satisfied that

the interim order passed by this court on 26.10.2015 is liable to be

vacated.
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"W.P.(C)N0.32230 of 2015
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4. There is also yet another reason why we are persuaded to
pass such an order. A Division Bench of this court has way back on
7.10.2013 in W.P.(C)N0.8843 of 2013 granted an interim order of
police  protection, ldirem:ing the Circle Inspector of Police,
Kazhakkoottam and the Sub Inspector of Police, Mangalapuram Police
Station to grant adequate and effective police protection to the mining
and transportation of china clay by the eighth respondent herein to the
processing plants at Veli and Thonnakkal without obstruction from
respondents 3 to 6 therein and their men and agents. The said interim
order is even today in force. Though one among the party respondents
in the said writ petition namely Nizamuddin |ater filed W.P.(C)No.3251
of 2015 praying for similar reliefs as the reliefs prayed for herein, no
interim order was granted in the said writ petition. It is also relevant
in this context to note that in W.P.(C)No.3251 of 2015, there is no
averment as regards the fact that a Division Bench of this court has in
W.P.(C)No.8843 of 2013 granted an interim order of police protection
or that the petitioner therein is a party to W.P.(C)No.8843 of 2013,
The petitioners herein have also not referred to the pendency of the
earlier writ petition for police protection or of the fact that Nizamuddin,
who is one of the respondents in W.P.(C)N0.8843 of 2013, had earlier

filed a writ petition praying for almost identical reliefs and that no

interi/m order was granted therein.
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W.P.(C)N0.32230 of 2015
V. i

Such being the situation, we find no reason to maintain the
interim order passed by this court on 26.10.2015. The interim order

passed by this court on 26.10.2015 is accordingly vacated, We

however deem it dppropriate to clarify that mining activities can be

carried on only if the eighth respondent possesses the requisite
licences and permits for mining and transporting clay and also
complies with the stipulations in Ext.P2 Government order dated
16.01.2008 and Ext.R8(a) indenture of lease dated 17:11,2008,

Post after vacation along with connected cases.

Handover, g o v b iR i

! ; sd/-

' P.N.RAVINDRAN
; JUDGE
| sd/-

SHAJI P. CHALY
JUDGE

TRUE COPY 7& by ﬁ
ASSISTANT REGISTRAR

vpv
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Ext.P2:A true photocopy of G.0. (M3)No,09/08/ID dated 16.01.2008.

Ext.RB(a):A true copy of the Indenture executed by Govt.in Ffavour of
Respondent No.8 dated 17.11.2008.

Ext.RB(n) :A true copy of the sketch dated Nil.

Ext.RB(r):A true copy of the Communication issued to Respondent Na.B
bearing No.5006/MI/2016 datad 04.09.2015,

Ext,P1l1l:A true photocopy of the latter Ne.S5006/MI/2006 dated

12.03.2015 issued by the 3™ respondent to the 8" respondent.
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MINUTES OF THE 75" MEETING OF SEAC, KERALA, HELD ON 20™& 30 .
JUNE,2017, AT HARITHASREE HALL, DIRECTORATE OF ENVIRONMENT
AND CLIMATE CHANGE, THIRUVANANTHAPURAM

The 75" meeting of SEAC commenced at 10.00 am with Sri.V. Gopinathan in the
chair. The Chairman welcomed the members and initiated the proceedings of the

Committee,

Approval of Minutes: The minutes of the 74"SEAC meeting were read over, '

corrections made as suggested by the members and approved.

tem No :75.01 Follow up action of minutes of the meetings of SEIAA

Minutes of the SETAA were read and the Secretary was advised to place individual

cases before the Commiittee for taking follow up action.

Environmental clearance for the Proposed Residential cum
Commercial Project (“Rajagiri Retreat”) in Re-survey. Nos.
149/4 Aluya Esst Village, Edathala Panchayat, Aluva Taluk,
Ernakulam District, Kerala of Fr.Johnson Vazhappilly CMI,
Secretary & Treasurer, M/s Rajagiri Retreat Trust.
(File. No.1092/EC/SEIAA/ KL/2017)

Project Proponent : Fr.Johnson Vazhappilly CMI, Secretary & Treasurer, M/s
Rajagiri Retreat Trust.
The proponent did not turn up for presenting the details, so the Committee decided
to defer the item.

tem No. 75.03 Environmental clearance for the Proposed Expansion of Special

Residentlal-cum-Commercial Complex Project at Re-survey
- Nos. 4/3B, 4/4B, 4/5, Kottooli Village, Kozhikode Corporation,

Kozhikode Taluk & District, Kerala of Mr.G.Baiju, Director,

M/s Sree Gokulam Hotel (Indla) Pvt, Ltd.

(FileNo. 1110/EC/SEIAA/KL/201T)  °

Project Proponent : Mr.G.Baiju, M/s Sree Gokulam Hotel (India) Pvt. Ltd.

The proponent did not turn up for presenting the details, so the Committee decided

to defer the item.

! SOy
J ey

Minutes of the 75" SEAC Meeting held on 29" & 30" June, 2017
(]



Page 5 of 16

A SETAA may also obtain a commitment from the proponent to spent an
appropriate amount for CSR activities -for the welfare of the local community in

consultation with the local body.

IItem No: 75.08 Environmental clearance for the proposed china clay mining
project in Sy. Nos. 427/1, 1-1, 1-2, 2, 4 & 5 at Melthonnakal
Village, Trivandrum Taluk, Trivandrum District, Kerala by Sri.
Chandrasekaran, M/s EICL Iimited (File No. 940/SEIAA/EC1/

4098 /2015) .
Project Proponent : Sri. Chandrasekaran, M/s EICL limited
&
[tem No: 75.09) Environmental clearance for the proposed china clay mining

project-in Sy. Nos. 434/6, 8, 9, 15, 16, 17,482/11, 483/2, 6 and
484/1, 2 at Melthonnakal Village, Trivandrum Taluk,
Trivandrum District, Kerala by Sri. Chandrasekaran, M/s EICL
Limited (File No. 941/ SEIAA /EC1/4099/2015)

Project Proponent : Sri. Chandrasekaran, M/s EICL limited

SEIAA has referred back both the above cases to ascertain whether the proponent

" has implemented the decisions of the meeting taken by the District Collector,The
Committee examined the matter and is of the opinion that the question of adherence to the
decisions of a meeting taken by the District Collector is a matter to be looked into by
distict administration. But the Cotnmittee has noted that various apprehensions and
complaints raised by diffcmnt-individuals/organisations are well taken care of in the
mining plan and through other interventions that are being taken up by the proponent in the
locality. Hence as recommended earlier, EC can be issued after on completion of
procedings against violations already pointed out and subject to other conditions already

proposed.

Environmental clearance for the proposed China Clay project
in survey Nos. 177, 178, 179, 180, 241, 242, 181/21, 181/10, 182/3,
182/4, 482/5, 182/6, 182/10, 182/11, 182/12, 182/17, 183, 184,
240/2, 240/13, 240/14, 240/12, 229/14-1 of Veiloor Village,
Thiruyananthapuram Taluk & Thiruvanthapuram Distriet,

Kerala by Sri. R. Chandrasekaran, M/s EICL Ltd. (File No.
1091/EC/SEIAA/2017)

Minutes of the 75" SEAC Meeting held on@Y" & 30" June, 2017
] ) (GO
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Project Proponent : Sri. R. Chandrasekaran, M/s EICL Ltd.

Based on the Mining plan, Form.l, Pre-Feasibility Report, all other documents
submitted with the proposal and the site inspection report the Committee appraised the
proposal.

The proposal involves serious violations of the stipulations contained in the 2006
EIA notification. The application is for EC for mining Kaolin clay from 14,5129 ha of
area in Veiloor village of Thiruvananthapuram taluk. The proponent has acquired the lease
and commenced mining in 2008 without the mandatory EC. Though substantial initial
extraction had been carried out from the area presently all the operations are discontinued.
Hence it is recommended to initiate procesdings against the above violations.

The Committee aslo decided to Recommend to issue EC on completiong of
proceedings against violations subject to the following specific conditions over and above
the general conditions. :

1. The proposed channel along the boundary for diverting the existing local stream
shall be built only with the consent of the local panchayat and the district administration,

The comnpany has submitted their commitments for taking up CSR activities. They

* shall ensure that it is over and above the mandatory requirements.

Environmental clearance for the proposed quarry project in Sy.
No. 66 (Part) at Trikkur Village, Mukundapuram Taluk,
Thrissur District, Kerala by Sri. M. J. Jose, Managing Partner,
M/s Thattil Granites (File No. 958/SEIAA/RC1/4434/2015)

Project proponent: Sri. M. J. Jose, M/s Thattil Granites

The Committee appraised the proposal based l.‘dn the Mining Plan, Pre-feasibility
Report and all other documents submitted along with Form1 and decided to defer the item
for field inspection and submission of a realistic CSR commitment

Environmental clearance for the guarry project in Sy. No.
432/3(part), 432/4 at Kummil village, Kottarakara Taluk,
Kollam District, Kerala Sri. M. K. Biju, Karthika, Kottarakara
(taluk), Kollam for M/s. Karthika Granite Quarry, Cherukara
(File No. 638/SETAA/KL/4909/2014)

Project proponent: Sri. M. K. Biju, M/s. Karthika Granite Quarry

) e
—

Minues of the 75™ SEAC Meeting held on aﬁ: 30" June, 2017
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IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT:
THE HONOURABLE MR. JUSTICE A K.JAYASANKARAN NAMBIAR
FRIDAY, THE §TH DAY OF JUNE 2018 / 18TH JYAISHTA. 1940

WP(C).No. 31654 of 2017

PETITIONER(S)

M/S. ENGLISH INDIA CLAYS LIMITED (EICL)
REPRESENTED BY ITS AUTHORISED OFFICER,

SANJEEV P.THOMAS, VICE PRESIDENT, CLAY BUSINESS,
TC 91/34, VELI, THIRUVANANTHAPURAM 695 021.

BY ADVS.SRL.P.RAVINDRAN (SR.)
SRI.ANIL SIVARAMAN

RESPONDENT(S):

1. THE STATE OF KERALA
REPRESENTED BY ITS ADDL. CHIEF SECRETARY,
INDUSTRIES DEPARTMENT,
GOVERNMENT SECRETARIAT, THIRUVANANTHAPURAM 695 001.

2. THE GEOLOGIST,
DEPARTMENT OF MINING AND GEOLOGY,
DISTRICT OFFICE, THIRUVANANTHAPURAM 695 013.

3. THE DISTRICT COLLECTOR, COLLECTORATE
THIRUVANANTHAPURAM - 43,

4, THE REGIONAL CONTROLLER OF MINES
OFFICE OF THE REGIONAL CONTROLLER OF MINES,
INDIAN BUREAU OF MINES,
29- INDUSTRIAL SUBURB, II STAGE, TUMKUR ROAD,
GORGUNTAPALAYA, YESHWANTHPUR, BANGALORE 560 022,

5. THE UNION OF INDIA
REPRESENTED BY ITS SECRETARY,
MINISTRY OF ENVIRONMENT AND FORESTS, PARYAVARAN
BHAVAN, LODI ROAD, NEW DELHI 110 003.

6. THE STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(SEIAA)
REPRESENTED BY ITS MEMBER SECRETARY,
THE ADDITIONAL CHIEF SECRETARY TO GOVERNMENT OF KERALA,
SECRETARIAT, THIRUVANANTHAPURAM.695001

7. THE STATE LEVEL EXPERT APPRAISAL COMMITTEE, (SEAC)
REPRESENTED BY ITS SECRETARY,
THIRUVANANTHAPURAM 695001

= "\';:{_r. oy,
20I8:KER:27725
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WP(C).No. 31654 of 2017

*ADDITIONAL RS TO R10 IMPLEADED:

ADDL.R8. D.RATNAKUMARAN, AGED 54 YEARS, 5/0.DAMODARAN K.

SECRETARY, THIRUVANANTHAPURAM DISTRICT, CLAY WORKERS UNION (CITU)
THIRUVANANTHAPURAM

R9. 5.R.BALIU, AGED 43 YEARS, 5/0.N.SOMAN, UNIT SECRETARY
ENGLISH INDIAN CLAYS

MAZDOOR SANGH (BMS) THIRUVANANTHAPURAM

R10. GOPAKUMAR.S,, AGED 53 YEARS, 5/0.SUBRAMANIYAN,

SECRETARY, ENGLISH INDIA CLAY WORKERS CONGRESS (INTUC)
THIRUVANANTHAPURAM

(ADDITIONAL R8 TO R10 ARE IMPLEADED AS PER ORDER DATED 11.04.2018 IN L.ANO.20989 &
20990/2017 & 260/2018)

R4-5 BY ADV, SRIL.R.PRASANTH KUMAR, CGC
RADDL, BY ADV. SRL.P.SASI

RADDL.&ADDL.10 BY ADV. SRLM.SASINDRAN
R1,R2,R3 BY ADV. SRI.LK.V.SOHAN, STATE ATTORNEY

BY SRLN.NAGARESH, ASSISTANT SOLICITOR GENERAL
BY GOVERNMENT PLEADER SRIL.MANU RAJ K.J

THIS WRIT PETITION (CIVIL) HAVING BEEN FINALLY HEARD ON 08-06-2018,
THE COURT ON THE SAME DAY DELIVERED THE FOLLOWING:




WP/(C).No. 31654 of 2017 (F)
APPENDIX
PETITIONER(S)' EXHIBITS

EXHIBIT P1  TRUE COPY OF GO DATED 20/5/2008 SANCTIONING
LEASE

EXHIBIT F2  TRUE COFPY OF GO DATED 16/1/2008 SANCTIONING
LEASE

EXHIBITF3  TRUE COPY OF GO DATED 16/1/2008 SANCTIONING
LEASE

EXHIBIT P4  TRUE COPY OF GO DATED 25/2/2014

EXHIBIT PS5  TRUE COPY OF GO 412/2014/ID DATED 29/3/2014
EXHIBIT F6 TRUE COPY OF ORDER IN WPC 32230/15
EXHIBIT P7 TRUE COPY OF MINUTES DATED 7/4/17
EXHIBIT P8  TRUE COPY OF MINUTES DATED 10/5/17

EXHIBIT P TRUE COPY OF MINUTES DATED 29/30 JUNE 2017 AND
20/21/ FEB 2017

EXHIBIT P10 TRUE COPY OF REPRESENTATION DATED 15/8/17
EXHIBIT P11 TRUE COPY OF MINUTES DATED 11.10.2017
EXHIBIT F12 TRUE COPY OF MINUTES DATED 28.10.2017
EXHIBIT.P13. TRUE COPY OF LETTER DATED 20/1/2018

EXHIBIT P14, TRUE COPY OF THE LETTER DATED 5/3/2018.

RESPONDENTS EXHIBITS:NIL

NTRUE COPY//

P.ATO JUDGE



A.K.JAYASANKARAN NAMBIAR, ]J.
W.P.(C).No.31654 Of 2017

Dated this the 8" day of June, 2018

JUDGMENT

The petitioner is a company conducting mining of china clay
and processing the same to Kaolin and Calcined Kaolin, which are
inputs for various industries. In connection with the mining
activities carried on in Thiruvananthapuram district, the petitioner
had obtained mining leases from the Government of Kerala. The
issue that arises for consideration in this writ petition is the
inaction on the part of the 6' respondent in issuing final orders on
an application for environmental clearance that was submitted by
the petitioner before the said authority. It is stated that, while the
application was considered by the 7% respondent, and a
recommendation made and forwarded to the 6 respondent, the 6th
respondent vide Ext.P7 minutes, returned the proposal to the 7th
respondent for clear cut recommendations after ascertaining
whether certain conditions, that had been prescribed at the district
level meeting, had been implemented. It would appear that the 7t
respondent, thereafter, once again recommended the case of the

petitioner for environmental clearance, and this time around, when
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the matter came up for consideration before the 6th respondent,
the proceedings, as evidenced by Ext.P9, indicate that in view of
the complaints raised by different individuals/organisations, the
6" respondent opined that the issuance of environmental clearance
could only be after completion of the proceedings against the
violations pointed out, and subject to other conditions already
proposed. The reference in these proceedings is apparently to the
Notification dated 14.03.2017 of the Ministry of Environment,
Forest and Climate Change, which stipulated a new procedure for
those projects that had been‘ found to have undertaken activities
without obtaining prior environmental clearance from the Central
Government or the State Level Environmental Impact Assessment
Authority. The said Notification mandated that such cases, of
activities carried out without prior environmental clearance, had
to be viewed as cases of violation of the Environment Impact
Assessment Notification, 2006, and the application for
environmental clearance submitted by such project proponents,
had to be dealt with as per the procedure prescribed in the said
Notification. It needs to be stated that the procedure envisaged in
the said Notification contemplated a consideration of the

applications for environmental clearance by a Committee
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constituted at the Central Government level. During the pendency
of the writ petition, by an order dated 08.01.2018, this Court had
directed the 6% respondent to forward the application submitted
by the petitioner to the respective Environment Impact
Assessment Authority at the Central Level, functioning under the
5th respondent, with a further direction that the 5th respondent
shall ensure that the applications forwarded to him by the 6th
respondent are considered on merits de hors the time limit
prescribed in the Notification dated 14.03.2017, and a decision
taken within 6 weeks from the date of receipt of the files from the
6th respondent. The 5% respondent has since brought to the notice
of this Court that, by a subsequent Notification dated 08.03.3018,
it has been clarified that cases guch as that of the petitioner, for
environmental clearance, where there has been a detection of a
past activity done without prior environmental clearance, can now
be dealt with by the Environment Appraisal Committee at the
State level itself. Taking note of the said Notification, a further
order dated 11.04.2018 was passed by this Court, which reads as
follows:

“Read orders dated 08.01.2018 and
02.04.2018. By the order dated 08.01.2018, this
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Court had, taking note of notification dated
14.03.2017 that had been issued by the Central
Government in the Ministry of Environment,
Forest and Climate Change, directed the 6%
respondent to forward the files pertaining to the
petitioner and in particular, the
recommendations issued to the 7™ respondent,
as also the Minutes of the meetings of the 6%
respondent, where the case of the petitioner's
application for environmental clearance was
discussed/considered to the Environment Impact
Assessment Authority at the Central level,
functioning under the 5" respondent. The said
directions were issued in order to enable the said
authority functioning under the 5" respondent to
consider the application and pass final orders on
the issue of environmental clearance to the
petitioner. While the said directions have not
been complied with by the 5% respondent and it
is now brought to my notice by the learned
Assistant Solicitor General, appearing for the 5%
respondent that a detailed affidavit explaining
the circumstances under which the action could
not be taken and apologising for the delay in
taking action, will be filed before this Court,
within three weeks from today, and further
finding that there has since been issued another
notification dated 08.03.2018, as clarified by the



P
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Office Memorandum dated 15.03.2018 by the
Central Government in the Ministry of
Environment, Forest and Climate Change,
relegating such matters to the 6% respondent for
consideration of application for environmental
clearance, it would be in the interest of justice to
now direct the 6% respondent to consider and
take a decision on the application for
environmental clearance submitted by the
petitioner, within a period of six weeks from the
date of this order. To enable the 6% respondent
to do so, I direct the 5" respondent to return any
files that have been obtained from the 6%
respondent pursuant fto the order dated
08.01.2018 to the 6 respondent, within a week
from today.”

2. When the matter came up for orders today, it is pointed
out by the learned Senior counsel appearing on behalf of the
petitioner, as also by the State Attorney on behalf of the 6t and 7th
respondents, that the State Level Environment Impact Assessment
Authority has to be reconstituted and the said procedure will take
some time. Although it is the submission of the learned State
Attorney that the steps in this regard have already been initiated,

this Court finds that there will, inevitably, be a time lag before the
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Committee is constituted and the application of the petitioner for
environmental clearance considered by the said Committee on the
lines indicated in the Notification dated 08.03.2018. Under the
said circumstances, I feel that, inasmuch as the project of the
petitioner has already obtained the recommendations of the 7th
respondent, and the recommendations of the 7' respondent that
were forwarded to the 6% respondent have been kept for
reconsideration only iﬁ the light of the Notifications of the Ministry
of Environment, Forest and Climate Change referred above, it
would be in the interests of justice to permit the petitioner to carry
on the mining activities in the leased premises strictly in
accordance with the conditions stipulated by the 7t respondent
while recommending the case of the petitioner for environmental
clearance before the 6% respondent, and I do so . It is made clear
that this arrangement, permitting the petitioner to carry on mining
activities as aforesaid, would be purely provisional and subject to
any final orders that are passed by the 6t respondent, pursuant to
its reconstitution, and on consideration of the application for
environmental clearance submitted by the petitioner. Needless to
say, in the event of any conditions being imposed by the 6th

respondent, taking note of the previous defaults stated to have
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been committed by the petitioner, then it will be obligatory on the
part of the petitioner to comply with the said conditions as the
said conditions would then be seen as qualifying the environmental

clearance granted to the petitioner.

The writ petition is disposed as above.

Sd/-
A.K.JAYASANKARAN NAMBIAR
JUDGE

mns/08.06.18
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meud: 11651/M2/2018 aeamled apaf Hlewos| Wwodseng,
Cdh{DOIBIMIA) @0, alSo o) alle,
@leymmalioe - 695004,

Tel. /Fax ;: 0471-2447429.

e-mail : director.dir.dmeg@kerala.gov.in

www.dmeg.kerala.gov.in
ol : 03.04.2019
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Directorale of Mining & Geology
Kesavadasapuram, Thiruvananthapuram.

Sub : Payment of penalty as directed by the Hon'ble High Court of
Kerala in respect of WA 1761/2018.

Ref:  Notice No. 11651/M2/2018, Dt. 3.04.2019

Dear Sir,

With reference 1o the above subject, we would like to inform you that 1 he penalty
imposed as per the directions of Hon High Court's in respect of WA 176/1/2018 Dt
4.10.2018 for paying 100 % mineral value for the quantity mined in violation of
Mining Plan at Veiloor mines has been paid and the details are as follows

Challan No.  : 97335

Dated :4.04.2019

Amount : Rs.1,36,30.440/-

{23, Ore Crvre Tiimey Sk TLalsha Thime § Wereaernd: Foren Mordned, 2l B iy only)

The quantity mined from the mines was assessed by Mining & Geology :ind Indian
Bureau of Mines with the assistance of Survey dept.
Kindly acknowledge the receipt of the compliance report.

Thanking You,

Yours Faithfully,

i’ .
N ngufl’illgio :
Dy General Manager (Mines)

‘,( !
I,__‘V C@ ) '}»b\(:\@vj):% |

Q\Qﬁ/&; (‘9“‘\}* \5’9\ ‘
: \\ 65% Dﬂ
EICL LIMITED i

Melthonnakal PO, Thiruvananthapuram - 695 317, Kerala. India
Board: +91.471.4095248

Registered Office: TC-91/34 Veli, Thiruvananthapuram - 695 021, Kerala, India

wwiw.eicl.in






MINUTES OF THE 126" MEETING OF THE SEAC KERALA HELD FROM 11™®
TO 13™ APRIL, 2022 IN CONFERENCE HALL, STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY, THIRUVANANTHAPURAM

The 126" meeting of the SEAC, KERALA was held on 11" -13" April, 2022, The
meeting started at 10.30 AM on 11"April, 2022. Dr.Ajayakumar Varma, Chairman, SEAC
Kerala chaired the meeting. The Committee took the following decisions;

126.01: Noting of minutes of the 125" SEAC meeting held on 18th & 19™ March,
2022

Decision: Noted & Approved with a correction that instead of first and last Friday and
Saturday SEAC meetings will be scheduled generally on every first and third Friday and
Saturday. The modified decision will read as;

1. “The Committee took note of OM F No. 22-35/ 2020-IA. III (E 144325) dated 29"
October 2021 of MoEF& CC regarding conducting meetings and decided to hold two
meetings in a month, i.e., on the first Friday and Saturday and third Friday and
Saturday of each month generally ensuring that the interval between two meetings
doesn’t exceed 15 days.”

126.02 Environmental Clearance for the proposed building stone quarry in Re-
Survey No. 498/2, 498/3, 499/3, 499/4 in Chalavara Village, Ottapalam
Taluk, Palakkad District, Kerala by Mr. Paul.K.T., Managing Director,
M/s  K.T.Crusher’s &  Aggregates Pyt. Ltd. (File  No.
1260/EC2/2019/SEIAA)

Decision: The proponent along with RQP were present for the hearing. The Proponent and
RQP, Sri. Zakkir explained their versions of the observations that led to the rejection of the
project and also submitted that the field inspection was constrained by severe rain. The

Committee entrusted Dr.R. Ajayakumar Varma,Dr, A.V Ragu &Dr, K. Vasudevan Pillai for
field verification and report,

126.03 Rejected the Environmental Clearance for Granite building stone quarry
Project at Re.Sy.Block No.2, Re.Sy.No.114pt in Chekkyad Village,

Vadakara Taluk, Kozhikode District, Kerala (STA/KL/MIN/140734/2020)
{1429/EC3/2019/SEIAA}

Decision: The proponent and Consultant, Sri. Milan were present. The Committee heard the
clarification provided by the proponent and Consultant. The clarifications were not
satisfactory to the committee. The proponent requested an opportunity to revise the proposal
by excluding the fragile areas with a revised mining plan. The commitiee agreed with the
request of the proponent subject to the concurrence of SEIAA.
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an extent of 1.2120 Hectares in Re-Survey No. 222part (Govt. Land,) at
Pazhayakunnummel Village, Block No.-33, Chirayinkeezhu Taluk,
Thiruvananthapuram District of Kerala State by Mr. SAKKEER A

Decision: The committee deferred the item for detailed scrutiny.

SIA/KL/MIN/61795/2019 , 1894/EC6/2021/SEIAA

Building Stone Minor Mineral Mining (Quarry) project of Mr. Manoj K. at
Kannamangalam Village, Thirurangadi Taluk, Malappuram District, Kerala
for an area of 0.9524 hectors.

Decision: The committee deferred the item for detailed scrutiny.

CONSIDERATION/RECONSIDERATION OF ENVIRONMENTAL
CLEARANCE(Extension/Amendment/Corrigendum)
SIA/KL/MIN/159433/2020 , 2051/A12019/SEIAA
Environmental Clearance for removal of ordinary earth at Sy. No. 26/9-1
26/9-2, 26/9-3 in Pooyapally Village, Kottaraka Taluk, Kollam District, Kerala

¥

Decision: The committee deferred the item for detailed scrutiny.

STA/KL/MIN/165541/2020 , 856/SETAA/EC1/2980/2015
Granite Building stone quarry of M/S Thomarappara Bricks and Metals

Decision: The committee deferred the item for detailed scrutiny.

CONSIDERATION OF TOR PROPOSALS

. SIA/KL/MIN/67030/2021, 1926/EC1/2021/SEIAA

Application for ToR for the China Clay (Minor Mineral) Mining project of M/s
EICL. Limited in Velloor Village, Thiruvananthapuram  Taluk,
Thiruvanathapuram District for an area of 15.6039 Ha

Decision: The Committee examined the application for ToR for China Clay Mining
and discussed the proposal and decided to approve Standard Terms of Reference with
following additional study:

1. A comprehensive analysis of the impacts due to all abandoned quarries in the
impact zone.

SIA/KL/MIN/41954/2019 , 1433/EC1/2019/SEIAA

Environmental Clearance for the Granite Building Stone Quarry project in Re
Survey Nos. 321/1-1 of Kulukkallur Village, Pattambi Taluk, Palakkad District,
Kerala by Sri.MuhammedSaleem.V (Part-2, item No. 12)
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MINUTES OF THE 114" MEETING OF THE STATE LEVEL
ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA)
KERALA, HELD ON 25", 26th May and 1* June 2022 THROUGH
VIDEO CONFERENCING.

Present:

1. Dr. H. Nagesh Prabhu IFS (Retd), Chairman, SEIAA, Kerala

2. Sri. K. Krishna Panicker, Member, SEIAA

3. Dr. V. Venu IAS, Member Secretary, SEIAA

The 114" meeting of the SEIAA, KERALA was held on 25" May 2022. The meeting
started at 10.00 AM on 25™ May, 2022. Dr. H. Nagesh Prabhu, Chairman, SEIAA Kerala
chaired the meeting, Dr. Venu V. IAS, Member Secretary, SEIAA and Sri. K. Krishna
Panicker, Member, SEIAA attended the meeting. The Authority considered the agenda for

the 114™ meeting and took the following decisions:

Physical Files

Item No.114,01 Minutes of the 113" meeting of SEIAA held on 19"& 20" April

2022 for information

Authority noted that in spite of repeated instructions in this meeting also a statement
showing pending court cases was not put up for the review of SEIAA. The Administrator and
Legal officer in SEIAA are once again requested to put up the statement of pending court

cases for the review of Authority as the 2" Agenda item in all future meetings of SEIAA .
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Sri. Rajeevan P. V., S/o Kunhiraman, Puthiya Veetil House, Kooveri P.O, Kannur-
670581 submitted an application for ToR in SEIAA through PARIVESH for the proposed
Granite Building Stone Quarry Project in Re-Sy No. 5 at Thimiri Village, Thaliparamba
Taluk, Kannur District of Kerala for an area of 0.9936 Ha.

Authority noticed that the SEAC had appraised the proposal based on Form I, Pre-
Feasibility Report, additional details/documents obtained from the proponent during
appraisal, Mining Plan and the Filed Inspection Report. After the due appraisal, the SEAC in
its 127" meeting recommend to issue EC for the project life of 5 years, subject to certain

Specific Conditions in addition to the General Conditions.

However, the Authority observed that the appraisal and recommendation of EC by
SEAC were eompleted in the ToR application and the Proponent has not been submitted the
EC application in PARIVESH. Hence Authority decided to direct the Proponent to apply for
Environmental Clearance through PARIVESH with all necessary documents and SEAC to

consider the project on priority in the next meeting itself.

Item No.11 ToR Application for the China Clay (Minor Mineral) Mining
Project of M/s EICL Limited in Re-Sy Nos. 177, 178, 179, 180, 241,
242,181/21, 181/10, 182/3, 4, 5, 6, 10, 11, 12, 17, 183, 184, 240/2, 12,
13, 14, 229/14-1 (exisﬁng mine lease area of 14.5129 Ha) and Re-Sy
Nos. 196/7, 10-5, 10, 10-2, 10-3, 245/1, 1-2, 1-3, 2, 3, 4, 5, 6, 16, 17
(proposed mine lease area of 1.0910 Ha) in Veiloor Village,

Thiruvananthapuram Taluk, Thiruvananthapuram District
SIA/KL/MIN/67030/2021, 1926/EC1/2021/SEIAA

sri. N. Manoj Pillai, Dy. General Manager (Mines), M/s EICL Limited, Thonnakkal
P.O., Thiruvanathapuram-695317, submitted an application for ToR via PARIVESH for the
China Clay (Minor Mineral) Mining Project in Re-Sy Nos. 177, 178, 179, 180, 241, 242,
181/21, 181/10, 182/3, 4, 5, 6, 10, 11, 12, 17, 183, 184, 240/2, 12, 13, 14, 229/14-1 (existing
mine lease area of 14.5129 Ha) and Re-Sy Nos. 196/7, 10-5, 10, 10-2, 10-3, 245/1, 1-2, 1-3,
2, 3, 4,5, 6, 16, 17 (proposed mine lease area of 1.0910 Ha) in Veiloor Village,

Thiruvananthapuram Taluk, Thiruvananthapuram District for an area of 15.6039 Ha.
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The Authority noted that the SEAC in its 126" meeting approved the Standard Terms
of Reference with certain additional study. The Authority also noted that, the SEIAA Kerala
in its 88" meeting held on 25.01.2019 has rejected the proposal of M/s EICL Limited for
clay mining in Re-Sy Nos. 177, 178, 179, 180, 241, 242, 181/21, 181/10, 182/3, 4, 5, 6, 10,
11, 12, 17, 183, 184, 240/2, 12, 13, 14, 229/14-1 and the rejection proceedings was issued
vide letter dated 20.04.2019 quoting reasons for rejection. In addition, there are pending
Writ Petitions in Hon’ble High Courts, proceedings of Supreme Court and in NGT. All
these court proceedings are related to irregularities committed by project proponent in
violation of EIA notification 2006.

Authority decided to request the SEAC to examine all pending proceedings in
different courts of law and rejection order issued by SEIAA carefully and clarify the
circumstances under which TOR was recommended to a project, which was once rejected
by SEIAA and cases are still pending in various courts of law, relating to irregularities

committed by Project Proponent in violation of EIA notification 2006.

Item No.12 Environmental Clearance for the Granite Building Stone Quarry
project of Sri. Muhammed Saleem V. in Re-Sy Nos. 321/1-1 of
Kulukkallur Village, Pattambi Taluk, Palakkad District, Kerala
(Conversion ToR to EC) STA/KL/MIN/169720/2020
1433/EC1/2019/SEIAA & SIA/KL/MIN/41954/2019, 1433/EC1/
2019/SEIAA

Decision taken in the EC Proposal, Part 1, Item No.6

Item No.13 Environmental Clearance for the Granite Building Stone Quarry
of Sri. Shabeer Ali in Re-Sy No. 383/1, 385 in Panthalloor Village,
Ernad Taluk, Malappuram District for an area of 1.8112 Ha
SIA/KL/MIN/158794/2020,1835/EC6/2020/SEIAA (EC Proposal)
SIA/KL/MIN/35208/2019,1346/EC2/2019/SEIAA(ToR Proposal)

Decision taken in the EC Proposal, Part 1, Item No.4
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MINUTES OF THE 130" MEETING OF THE SEAC KERALA HELD FROM 4™ TO
06™ JULY, 2022 IN CONFERENCE HALL, STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY, THIRUVANANTHAPURAM

The 130" meeting of the SEAC Kerala was held from 4™ to 6™ July 2022, The meeting
started- at 10.00 AM on 4" July 2022, Dr. R. Ajayakumar Varma, Chairman, SEAC Kerala
chaired the meeting. The Committee discussed the agenda items in detail and took the following
decisions;

130.01 Noting of minutes of the 129" SEAC meeting held on 08" — 10" June 2022

Decision: Noted,

130.02 Application for Environmental Clearance for mining of Granite Building
Stone Quarry project in Survey No 292/1 A of Vellad Village, Thaliparamba
Taluk, Kannur District, Kerala by Mr. Mathew, M/s Alacode Granites,
(File No. 1277(A)/EC2/2019/SEIAA)

Decision: Sri. Jaijal K Tom and Jacintha Prasad Panicker on behalf of the proponent with an
authorization letter, the Expert, who conducted the study, Dr. Ram Chandar Karra, Associate
Professor, NIT, Karnataka and the RQP Sri. Mahesh S attended the hearing. The Committee
heard the presentation made by Dr. Ram Chandar Karra and Sri. Mahesh S on the effect of
blasting operation on the proposed quarry and surroundings and clarified certain aspects. The
Committee decided that it is necessary to evaluate the result of the study presented before the
Committee in detail and study the various findings of the report prepared by M/s. NIT, Surthkal.
The Commitiee decided to entrust a-Sub Committee consisting of Er. M, Dileepkumar, Dr.
Mahesh Mohan and Sri. V. Gopinathan to evaluate the details presented before the Committee,
study the report prepared by the NIT, Surathkal and assess the details of the project including the

field inspection report, other studies and reports, if any, etc and advise the Committee to arrive
at a final decision.

130.03 Environmental Clearance Issued for the Quarry Project in Sy, No. 274,
275/1A3, Thirumittacode Village II, Thirumittacode Panchayath, Pattambi
Taluk, Palakkad District, Kerala by M/s Tripthy Granites Pvt Ltd-Judgment

dated 17.11.2020 in WP(C) No. 25111/2020. (File No#826/ SEIAA/EC1/2609/
2015)

Decision: The Committee examined the proposal and discussed the field inspection report. The
Committee observed that the proponent has produced satisfactory CCR from MoEF & CC, IRO,
Bangalore and the Project is eligible for revalidation of EC with a Project life of 8 Years from
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. The EC issued will be subject to a review by SEAC after 5 years through filed

vetification to ensure that Mining is carried out sustainably as per the EC conditions.
The overburden dumping site should be protected with gabion wall to a height of
about 2.5 m.

The impact of vibration due to blasting on the nearest houses and built structures
should be monitored in terms of peak particle velocity and amplitude for maximum
charge per delay and included in the first Half Yearly Compliance Report.

Green belt should be developed all along the entire buffer zone using indigenous
species including climbers and herbs in the first year itself and it should be nurtured
and maintained.

Compensatory afforestation should be done prior to the commencement of mining
with indigenous species and the geocoordinates of the afforested place with
photographs should be provided along with HYCR.

Garland drain should be laid covering the entire project area and it should be provided
with intermittent silt traps, siltation pond and outflow channel and it should be
connected to the nearest natural drain.

Garland drain, silt traps, siltation pond and outflow channel should be desilted
periodically and geo-tagged photographs should be incorporated in the half yearly
compliance report,

The CER should be implemented in total during the first two years and it should be
operated and maintained during the rest of the project life till the mine closure plan is
implemented in total,

The haulage road should be maintained well,

- Transportation of mined material should not be done during the peak hours in the

forenoon (8.30am to 10.30am) and afternoon (3.30pm to 5 pm).
Transportation of mined material should not be done during the peak hours in the
forenoon (8.30am to 10.30am) and afternoon (3.30pm to 5 pm).

2. SIA/KL/MIN/67030/2021, 1926/EC1/2021/SEIAA

Application for ToR for the China Clay (Minor Mineral) Mining project of M/s EICL
Limited in Survey Nos. 177, 178, 179, 180, 241, 242, 181/21, 181/10, 182/3, 4, 5, 6, 10, 11,
12, 17, 183, 184, 240/2, 12, 13, 14, 229/14-1 (existing mine lease area of 14.5129 ha) and
Survey Nos. 196/7, 10-5, 10, 10-2, 10-3, 245/1,1-2,1-3,2,3,4,5, 6,16, 17 (proposed mine
lease area of 1.0910 ha) in Veiloor Village, Thiruvananthapuram Taluk,
Thiruvanathapuram District ( Judgment dated 29.04.2022 ir WP(C) No,11630/2022
and WP(C) No. 111030/2022 filed before the Hon’ble High court of Madras )

Decision: The 114" meeting of the Authority decided to request the SEAC to examine all
pending proceedings in different courts of law and rejection order issued by SEIAA carefully and
clarify the circumstances under which TOR was recommended to a project, which was once
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rejected by SEIAA and cases are still pending in various courts of law, relating to irregularities
committed by Project Proponent in violation of EIA notification 2006. The Committee noted that
the rejection of application by SETAA was not brought to the notice of SEAC, Based on
discussions, the Committee decided to withdraw the ToR recommended with immediate effect,
considering the fact that the proponent has hidden the facts in his TOR application. The
Committee also decided to constitute a Sub Committee consisting of Dr. R. Ajayakumar Varma,
Dr. A. Bijukumar, Dr. Ajithkumar and Dr. Mahesh Mohan to study the file, related judgments
and decision of SETAA and appraise the Committee.

PART 3
CDNSIDERATIDN}’RECDNSIDERATIDN OF ENVIRONMENTAL CLEARANCE

1. SIA/I(L/INDZ/215978/2021, 2020/EC2/2022/SEIAA
Offshore Oil and Gas Exploration, Development and Production in Oil and Gas
Exploratory Block: KK-OSHP-2018/1
Decision: The Committee examined the proposal and decided to invite the proponent for a
presentation in the next meeting,

2; -SIA/KL/MIN/127262/2019 , 1861/EC4/2019/SEIAA
Environmental Clearance for the Proposed Granite Building Stone Quarry Project of
M/s Geo Enterprises is situated for an area of 2,6305 Ha in Re Survey No. 29 (pt) in
Sivapuram Village, Thamarassery Taluk, Kozhikode, District, Kerala
Decision: The Committee examined the proposal and decided to entrust Dr. C. C Harilal and Dr.
A.N. Manoharan for evaluation of the documents submitted, field inspection and report.

3. SIA/KLMIN/IZQ‘!EE/EGIQ, 1695/EC2/2020/SEIAA

Environmental Clearance for the proposed Granite Building Stone Quarry of Mr,
Abdul Rahoof for an extent of 0.8200 Ha in Survey No. 28/3 in parappa Village,
Vellarikund Taluk, Kasargod District, Kerala

4. SIA/KL/MIN/129757/2019 , 1578/EC3/2019/SEIAA
Environment Clearance for the Proposed Granite (Building Stone) Quarry for an

extent of 0.6111 Ha in survey Nos.155/1,154 Karakkunnuy village, Eranad Taluk,
Malappuram District, Kerala.






MINUTES OF THE133"*” MEETING OF THE SEAC KERALA HELD FROM
11™ 10 13™ OCTOBER, 2022 IN CONFERENCE HALL, STATE
ENVIRONMENT IMPACTASSESSMENTAUTHORITY,
THIRUVANANTHAPURAM

The 133™ meeting of the SEAC Kerala was held from 11" to 13" October 2022.
The meeting started at 10.00 AM on 11™ October 2022. Dr. R. Ajayakumar Varma,
Chairman, SEAC Kerala chaired the meeting. The Committee discussed the agenda items

in detail and took the following decisions;

133.01 Noting of minutes of the 132" SEAC meeting held on 13" — 15"
September 2022

Decision: Noted.

133.02 Environmental Clearance issued from DEIAA, Palakkad for the
Granite Building Stone Quarry in Re-Sy.Nos. 118/1, 118/2, 118/3 &
119/1 (119/1-2) in Vandazhi-1 Village, Alathur Taluk, Palakkad District
of Sri.Joshy.P.J., Managing Partner, M/s Peejay Granites — Judgment
in WP (C) No0.3908/2021- Revalidation of EC.(File No.
T4T/EC1/2021/5EIAA)

Decision: As invited proponent, Mr. Joshy P ] Managing Partner, M/s Peejay Granites and
Sri. Haneesh Panicker, K R, EIA Co-ordinator and functional expert on behalf of ABC
Techno Labs India Private Limited were present. The Committee heard the presentation
and decided to entrust Dr, K.N Krishnakumar and Dr. A V Raghu for field inspection
and report.

133.03 Environmental Clearance for the Quarry Project in Sy. No. 611/1A-
303-147 at Keerampara Village and Panchayath, Kothamangalam
Taluk, Ernakulam District, Kerala by Sri. Reji Kuriakose and Smt.
Jeeva Reji. (File No: 144/SETAA/KL/2745/2013)

Decision: As invited the authorized person by the proponent Adv. Baby Kuriakose and Mr.
Eldhose M Kuriakose, Manager of the Company with an authoriza.t{:m letter attended for
hearing. The Committee observed that the Environmental Clearance application for the
Quarry Project was rejected on 13-09-2017. The Hon’ble National Green Tribunal vide
judgment in Appeal No. 07 of 2020 (SZ) dated 31-03-2022 set aside the rejection order and
directed SETAA to refer back the matter to SEAC again for consideration. On receipt of the
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12. Water quality analysis of representative stream water samples and impounded water

in the impact zone

13. Impact on the nearby buildings as well as those located in the break-in-slope region of
the impact zone, particularly in the WSW and Eastern side.

CONSIDERATION/RECONSIDERATION OF ENVIRONMENTAL

CLEARANCE(ExtensiorliAmendmenthorrigendum)

1. SIA/KL/MIN/268740/2022, 538/SEIAA/EC3/3881/2014
Extension of Environmental Clearance project of Nizamudheen K.S. for the
building stone quarry Survey No.567/1-2,567/2B2, 568/1-1,568/2-2, 569/1-3,
569/1-5, 567/2A, 567/2B1, of Thirumarady Village, Muvattupuzha Taluk,
Ernakulam District, Kerala for an Area of 3.9662 Ha.

Decision: The Committee examined the proposal and discussed the evaluation report. The
evaluation report is incomplete and hence the Committee assessed the project is detail. The
project with an area of 3.9662 Ha was given EC on 1.6.2016 with validity up to 31.5.2021
with four specific conditions. The mineable reserve as per the Mining Plan approved on
21.1.2015 was 18, 55,676 MT with projected life of mine of 12 years and production rate
~of 1,60,000 TPA. The maps uploaded along with the mining plan is not legible. The
elevation details provided in the mining plan and that in the drainage map are different.
The cluster certificate dated 14.7.2022 indicates a project area of only 0.6070 Ha. The
survey numbets given in the EC order and that shown in the cluster certificate are also
different. There is no survey map showing the distance to built structures, revised scheme
of mining, depth to ground water table etc. The Certified Compliance Report from the
Regional Office of the MoEF & CC, Bangalore is missing. In the circumstance, the
Committee decided to defer the application till the Project Proponent submits the

application with all required details and documents as detailed above.

*
CONSIDERATION OF TOR PROPOSALS

1. SIA/KL/MIN/67030/2021, 1926/EC1/2021/SEIAA
Application for ToR for the China Clay (Minor Mineral) Mining project of
M/s EICL Limited in Survey Nos. 177, 178, 179, 180, 241, 242, 181/21, 181/10,
182/3, 4, 5, 6, 10, 11, 12, 17, 183, 184, 240/2, 12, 13, 14, 229/14-1 (existing mine
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lease area of 14.5129 ha) and Survey Nos. 196/7, 10-5, 10, 10-2, 10-3, 245/1, 1-2,
1-3, 2, 3, 4, 5, 6, 16, 17 (proposed mine lease area of 1.0910 ha) in Veiloor
Village, Thiruvananthapuram Taluk, Thiruvanathapuram District for an area
of 15.6039 Ha- Judgement dated 29.04,2022 in No.11630/2022 and WP(C) No.
111030/2022 filed before the Hon’ble High court of Madras-(Request dated
29.09.2022  from M/s EICL to consider the application as per the Office
Memorandum of MoEF dated 07..07.2021)

- Decision: As per the application, the proposed project area 15.6039 Ha includes the existing
mine lease area of 14.5129 Ha and proposed mine lease area of 1.0910 Ha in Veiloor Village,
Thiruvananthapuram Taluk. The Committee discussed the report of the Sub Committee
constituted by the SEAC in its 130™ meeting. Based on discussions, the Committee decided
to inform SEIAA that it is desirable to assess the application for EC by M/s. EICL under File
No. SIA/KL/MIN/67030/2021, 1926/EC1/2021/SEIAA as per the OM dated 7.7.2021 on the
SoP for identification and handling of violation cases under EIA Notification 2006 issued in
compliance to Order of Hon. NGT in OA No. 34/2020. However, this may be done after
abtaining legal opinion with respect to the OA No. 41/2017 (SZ), the total interim
environmental damage assessed by the Sub Committee constituted by the Hon. NGT in OA
No. 41/2017 and order of the Hon HC of Madras in WP(C ) 11630/2022 & WMP 11103 of
2022. The Committce also decided to request the SEIAA to seek legal opinion ‘as stated
above and provide further direction to the SEAC regarding the consideration of thig

application further.

PART 2

CONSIDERATION/RECONSIDERATION OF ENVIRONMENTAL
CLEARANCE

1. STA/KL/MIN/127122/2019 , 1562/EC1/2019/SETAA
Proposed granite quarry of Mr, Mathew Daniel for an extent®f 2.23.92 Ha in
SY.No: 340/1/99-1, 340/1/99-2, 340/1/102/2-1, 340/1/100/3, 340/1/100-4,
340/1/100-1, 340/1/100-2, 340/1/102-2, 340/1/103-1 at Enadimangalam Village,
Adoor Taluk, Pathanamthitta District, Kerala,

Decision: As invited, the Proponent Mr.Mathew Daniel and Consultant, Mr. Suryakumar

on behalf of Aadhi Boomi Mining & Enviro Tech (P) Ltd, were present. The consultant
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Subject: Application No.41 of 2017 = K. Maheswaran ~Vs- M/s. English Indian Clays Ltd. & 4 Others on the file of National
Green Tribunal (8Z), Chennai = Reg.

"Rajnish Pathiyil Advocate"<rajnishadvecate@redifimail,com=>

Sent: Mon, 2 Sep 2024 22:27.08 GMT+0530

To: "vidyalakshmiji@wialagal. com"<vidyalakshmiji@wialagal.com=, “legaliriend"<legalfriend@gmall.com=,"ekkumaresan"<ekkumaresan@hotmail. com=,
<remasmrithivk@gmail.com=>

(1) Attachment: additlonal_typed_set_of_papers.pdf [10759.78 KB)
Slr/Madam,

Please find attached herewith the additional typed set of papers filed by the 5th Respendent pertaining to the subject case for your perusal.
Thanks and regards,

From the Desk of:

RAJNISH PATHIYIL - COUNSEL FOR THE 5TH RESPONDENT
Contact No:- 9677238040

Advocate

No,16, (Old NO. 27)

Arundale Beach Road,

Kalakshatra Colony,

Besant Nagar,

Chennai - 600 090, INDIA

Wark: 91 - 44 - 4351 - 1222 |

Note:

This message and any attachments (the "message") is/are
intended salely for the addressees and is/are confidential.

If you receive this message in error, please delefe it and
immediataly nolify the sender. Any use not in accord with

its purpose, any dissemination or disclosure, either whole

or partial, s prohibited except by formal approval, The Internet
cannot guarantee the integrity of this message,

RAJNISH PATHIYIL, Advocate and his associates and shall (will) not
therefore be liable for the message If modified

about:blank 11



BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL (SZ), CHEN NAI
Application No. 41 of 2017

IN THE MATTER BETWEEN

K. Maheswaran,
...Applicant

AND

State of Kerala, represented by its
Secretary

Department of Industries &
Commerce, and 4 Others.
... Respondents

INDEX TO ADDITIONAL TYPED
SET OF PAPERS

M/s. RAJNISH PATHIYIL
S. GEETHA

COUNSEL FOR THE 5™
RESPONDENT



